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SHRI V. NARAYANASAMY: The .

Tamil Nadu Government is behaving in
an autocratic manner...(Interruptions)... It
is unfortunate that democracy is being
buried in Tamil Nadu. They don’t have
any respect for peaceful people...(Inter-
ruptions)... Democracy has been sub-
verted in Tamil Nadu. It is very unde-
mocratic. When a peaceful bandh was
called, the Tamil Nadu Government
could not have arrested its leaders. it is
undemocratic... (Interruptions). ..

SHRI G. SWAMINATHAN: Madam,
the charges levelled against our Chief
Minister are mere allegations. It is most
undemocraticc. No charge has been
proved against the Tamil Nadu Chief
Minister. Then, why should she resign?
Because they are in power at the Central
level, they canmot intimidate the State
Governments.

SHRI V. NARAYANASAMY: You
have put cverybody behind the barms,
including the lcgislators. We will not
allow it to continue.

SHRI G. SWAMINATHAN: Evea if
you dismiss the Government, we will

come back to power ...(Imserruptions)...

THE DEPUTY CHAIRMAN: Please
sit down. (Interruptions)...

1 wanted to run the House in proper
order. 1 was planning to dispense with
the lunch hour 0 sec to it that every-
body, who wanted to speak on the sub-
ject, gets a chance. Unfortunately, you
people do not want to speak in proper
order and you just get up and speak.
Why should 1 cooperate now?

So, I adjourn the House for lunch. At
2.3p, we will disucss the railways. After
that, in the evening you sit and discuss it.

The House then adjourned for lunch at
thirty minutes past one of the clock.

The House reassembled after lunch at
W-ﬂiﬁe minutes past two of the
¢loek,
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The Vice-Chairman
Khaparde) in the Chair.

(Miss  Saroj

J RE: INFRINGEMENT OF DEMOCRA-

TIC RIGHTS IN TAMIL NADUI,
THE VICE-CHAIRMAN
SAROJ KHAPARDE): Now, we will
take up the Zero Hour Submissions. Shri
Virumbi.

SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu): Madam, Vice-Chair-
man. .. (Interruptions)...
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SHRIMATI JAYANTHI NATARA-
JAN: Madam has given the permis-
Sion. .. (Interruptions). . .

THE  VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): See, therc is list
before me.
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SHRIMATI JAYANTHI NATARA-
JAN: (Tlnll Nade): Cawtamiji, Najmaji
has given the permission ...(Inserrup-
fions). ..

SHRI S. VIDUTHALAI VIRUMBI:
Najmaji, has given the permission. ...(In-
terruptions)...
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Now I would like to call Mr. Virumbi.

SHRI S. VIDUTHALA] VIRUMBI:
Madam, Vice-Chairman, 1 am going to
raise an important and wurgent issue.
Madam, you know that the Opposition
partics in Tamil Nadu have called for a
bandh for obvious rcasons. Madam, so
far more than one lakh people have been
arrested. The bandh is going oa since
morning, but still the arrests are going
on. Madam, the jails are overflowing.
The community halls and the marriage
halls are forcibly taken over by phisPolliiié
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Department end converted into jails. At
Tiruchi, the capacity is only for 2,000
people but 7,000 people have been kept
inside. Actually, tension is prevailing in
Tiruchi jail. Basic facilities are not at all
provided. Practically, a conflict is going
on between the jail officialss and the
police officials about taking in prisoners
who arc already remanded by the Judicial
Decpartment because there is no space at
all. Now, more than 1,40,000 people have
been arrested. 1 would quote a few ex-
amples of how harassment & going on.
two DMK youths arrested two days ago
at Madras have been stripped and kept in
the police station for more than 14 hours.
They kept the youth naked in the Madras
Police Station itself. Even the MLASs are
not spared. The former Minister, Shri
Sundaram, was arrested. They arrested
Paruthi llamvazhuthi. They arrested our
own colleague, Shri Mohammed Saqy.
MLAs, former Minister and everybody,
are arrested ...(Interruptions).. Madam,
this is the situation. Some buses were
actually filled by the AIADMK cadres
...(Interruptions)...and after that...(Inter-
ruptions)...

SHRI G. SWAMINATHAN: I want
time, Madam...(Interruptions)...

THE VICE-CHAIRMAN (Miss

SAROJ KHAPARDE): Mr.
Swaminathan, did you ask for my permis-
sion? Have I given you permission?
-..finterruptions)...
Mr., Virumbi is speaking, let him com-
plete his statement and whatcver you
want, we will sce later. ....(Jnterrup-
tions)...

SHRI G. SWAMINATIiAN: (Tamil
Nadu) Will you give me permission,
Madam? ....(Interruptions)...

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Your name is
not there. You are not there in the list
«eo.(Interruptions) ...

SHRI G. SWAMINATHAN: I have
told the Deputy Chairman, and the De-
puty Chairman told me in her Chamber
that she would aliow me.
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THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Let him com-
plete ....(Interruptions)...

SHRI G. SWAMINATHAN: That is
what I want to tell you. madam, you are
not permitting me. Then, how can we
reply? ....(Interruptions)...

THE VICE-CHAIRMAN (MISss
SAROJ KHAPARDE): This is not the
way ..~(Interruptions)...

This is not the way....(Interrupsions). ..
I have called Mr. Virumbi ....(Interrup-
fions)...

SHRI G. SWAMINATHAN: Unless
you give us a chance, how can we permit
him? He is going on speaking against
....(Interruptions) ...

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): This is not fair.
....(Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN: The issue was hijacked ....(Inter-
ruptions)...

SHRI1 G. SWAMINATHAN: You are
rot permitting us. You allow me, Madam
....(Interruptions)...

SHRI V. NARAYANASAMY: When
a Member is speaking why are you pre-
venting him? ....(Interruptions)...

SHRI G. SWAMINATHAN: I am not
preventing him. 1 have only asked the
Chair to please give permission to me to
speak; otherwise the discussion will-
become incomplete. You should allow me
in a democratic way ....(Interruptions)...

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr.
Swaminathan, plcase sit down. Let Mr.
Virumbi speak now. ....(Interruptions)...

SHRI G. SWAMINATHAN: Are you
going to allow me or not? ....(Interrup-
tions). ..

.l e r——— A XSS -

THE VICE-CHAIRMAN (MISS
EAROJ KHAPARDE): I cannot say
hiat. Let me finish now. At three O’clock
I have to take up the Railway Budget. By
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that time everything shouid be over.

o (Interruptions) ... et Mr. Virumbi

comiplete.

SHRI G. SWAMINATHAN: How can
1 sit down? Madam, the Deputy Chair-
man told from the Chair that at 2.30, the
Budget will be taken up. NMow you have
chanzed the ruling of the Deputy Chair-

man! ... (Interruptions).
THE VICE-CHAIRMAN {MISS
SARQCI KHAPARDE): Mr.

Swaminathan, I have not changed any
ruling given by the Deputy Chairman
~..(Interruptions).

SHRIMAT: JAYAMTHI NATARA-
JAN: The Depuiy Chairman permitted
him ... (Interruptions) . ..

THE VICE-CHAIRMAN {Miss
SARQOJ KHAPARDE): There is no men-
tion of your name here in the list.

SHRI CG. SWAMINATHAM: Pleasc
ask the Deputy Chairmon. ... .(Jmerrup-
sionsi. ..

THE WVICE-UBAIRMAN (MISS

SARD RHAPARDE): How can I go

and ask the Deputy CThairman? You can
go and ask ber. .. {(lmerruptions)..
SWARTINATHILAN:
of the Presiding

SHRI G. How are

we take the promiss

Officer then? . {{sterrupticas). .

THE VICE-CHAIRMANM (MISS
SAROJ KHAPARDE): This is nct fair.
...(Interruptions)... Yo do not allow
others to speak? Mr. Virambi, pelase
carry on. ....{lmterruptions). ..

SHRI G SWAMIMATHAMN: They are

talking of democracy and you do not
sllow us 1o speak’ .. (laterruptions). ..
SHRI 3. Ial¥AL REDDY: Madam,
Madam. ....({atesruptions). ..
SHRI G. SWAMINATHAN: It is not
fair. You give me the democratic right o

say. ....(Interruptions}... They are talking
about Tamil Nadu being. ....(Interrup-
HHOH5) ..

SHRI ¥. HMARAYANASAMY: You

MY

-
4
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de  aot pravent the other Members

.. {Interruptions)...

SHRI §. VIDUTHALAI VIRUMBAI:
Some buses filled by the AIDMXK cadres
and the anti-social elements. ... .{Interrup-
tions). .. and also the police confiscated.
-..-(Interrupidions) ...

THE VICE-CHAIRMAN
SAROQI] KHAPARDE):
Swaminathan, please take your scat.

SHRI G. SWAMINATHAN: Madam,
the Deputy Chairman said that and Mr.

(MISS
Mr.

Gurudas Das Gupta was also there.
-...{Interruptions) ...
SHRI 8. VIDUTHALAI VIRUMBI:

Railway Deptt. has not announced to
stop the rails Madam, there is tension in
and argund the raiwlay stations in Tamil
Nadu ....(Interruptions)... Madam, it is
the height of harassment. There is ten-
sion in the districts of Madras, Coimba-
tore, Tiruchind in many other district
headquarters. .. (Inrerruptions)... The
people who have been arrested therc are
kept in the bus itself as there is no space
.- ({nterruptionsj... and the other people,
Madam.

SHRI G, SWAMINATHAN: This is
the affair of the Tamil Nadu Govern-
ment. It cannot bz allowed here ....(In-
ierrupions) .. .

THE VICE-CHAIRMAN {MISS
SAROIJ KHAPARDE): Mr.
Swaminathan, You are not respecting the
Chair, T say, please sit down.

SHRI G, SWAMINATHAN: What do
you want me tc do?

THE VICE-CHAIRMARM {MISS
SAROI KHAPARDE): You sit down,
please.

SHRI G. SWAMINATHAN: You can
do whatever you like... (Interruptions),..

SHRI SATYA PRAKASH
MALAVIYA: Madam, [ would like to
draw your atiention to the fact that there
not Cabinet Minister ....(Interrup-
fons)...

is
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THE VICE-CHAIRMAN (Miss
SAROJ KHAPARDE): Two Minsiters
are there ....(Interruptions)... There are
threc Ministers.

SHRI S. VIDUTHALA] VIRUMBI:
In 1973, we had passed a law....(Inter:up-
tions)... under which any person indulg-
ing in ....(Inserruptions)... Chairman or
Vice-Chairman, Minister, including the
Chief Minister, heads of the Corporations
can be prosecuted ....(Interruptions).
Everbody can be prosecuted. This law
was passed whea the DMK was therc in
power and Dr. Kalaignar was the Chief
Minister. ....(Interruptions)... In 1977, it
was repealed. Mow, regarding the arrest,
I tell you, Madam, that in last Sep-
tember, when Mr. Arcotveeraswamy field
a writ petition agsinst the arrest warrant,
the High court itse gave a verdict and |
would like to quote only the operutive
part of it only in one sentence: ““It is
expected that innocent persons are not
arrested merely because they belong to a
particular political party or a group. No
person will be arrested unless it is really
required to maintain the law and order in
the public interest.” The people in Tamil
Nadu are being arrested without any
reason. The harassment iz going on. No-
body has been left. ... (Interruptions)...
Even the MLAs arc being attacked.
....{Interruptions)... The Governor was
stiacked. The Minister of the ruling party
was attacked at Tiruchi Airport. ... .(In-
terruptions)... Hon. Shri Arunachalam is
here, he knows. ....(Interruptions). ..

SHRI G. SWAMINATHAN: How can
be discuss the law and order situation of
a Siate;... .... (Interruptions)...

SMT. JAYANTHI NATARAJAN:
Msetters relating to law and order can be
reised. ....(Intervupiions)... Madam, there
it a reign of terror in Tamil Nadu. There
is mo protection even to the MLAs.
....(Interruptions)... They are harrasing
everbody. ....(Interruptions)...

SHR! 8. VIDUTHAILAl VIRUMRI:
Madam, If a frec and fair trial has to be
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conducied. ....{Interruptions) .. Madam,
free and fair trial cannot be conducted
unless the Chief Minister resigns. ... (In-
terruptions)... Free and fair trial caanot
be conducted at the presenat moment.
Therefore, I would request through you,
Madam, that at least whatever action
with your power you can take, ....{(Inter-
ruptions)... take actior according to the
law of the land ard ensure that peace
prevails in Tamil Nadu and that justice is
done ....(Interruptions). ..

otherwise people will come to streets and
they will fight till such time that the Cheif
Minister is brought down. With these
words, Madam, 1 conclude. Thank you.

SHR] G. SWAMINATHAN: You are
not allowing me to respond. On behalf of
AIADMK 1 want to say somcthing.
....(Interruptions)... You are not allowing
my point of view. It is very undemocra-
tic. You do whatever you like. It is
crushing of democracy.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): I am not doing
whatever I like.

SHRIMATI JAYANTHI NATARA-
JAN: This is a drama.

THE VICE-CHAIRMAN (MISS
SARQJ KHAPARDE): 1 am presiding
here and before me there is a list of
Members and the Chairman and the De-
puty Chairman have givea permission. I
am calling only their names. Your name
is not there. 1 am mot calling your name
because your name is not there. You
should not react like that. You should
appreciate it. Please sit down.

SHRI V. NARAYANASAMY: Let
him speak when his tum comes.

SHRI TINDIVANAM G. VENKAT-
RAMAN (Tamil Nadu) Madam, he has
been permitted, he may be allowed to
speak.

SHRIMATI JAYANTHI NATARA-
JAN: They are telling him to speak. He
is being denied.

SHRI TINDIVANAM G. VENKAT-
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RAMAN: Not denying. [ am supponing.'][ this stagce the hon. Member left th»
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The Chair should be given a chance to
speak.

THE TINDIVANAM G. VENKAT-
RAMAN: Madam Vice-Chairman, we
have been discussing law and order for
the last two days, Now, exacily what is
happening is, the entire opposition par-
ties have called for a bandh. 1 will state
the simple fact. They have called for 2
bandh on 4th, including the Congress
Party. Now, democratically, they want to
show their criticism against the present
Chicf Minister. And they want to have a
bandh.

SHRI G. SWAMINATHAN: You are
not allowing me to speak. Then there is
no point in sitting here. I want to know
whether you are going to allow me to
speak.

SHRI TINDIVANAM G. VENKAT-
RAMAN: She will allow you.

SHR] G. SWAMINATHAN: No, no
you cannot say that. Let her say that.

Otherwise, why shouid [ be here?

SHRI TINDIVANAM G. VENKAT-
RAMAN: She will allow you.

SHRI G. SWAMINATHAN: No, no,
you cannot say that. Let her say that. If
you are allowing me, then I will sit herc.
Otherwise where is the point in sitting
here.

THE VICE-CHAIRMAN (MISS
SAROJ KXHAPARDRE): Ia my list your
name is not there. So, there is no gques-
tion of allowing you.

SHRI G. SWAMINATHAN: Sorry,
Madam, we are walking out in protcst
agminst the fact that we are not allowed
to speak. We are being attacked in this
House; in the Rajya Sabha we arc discus-
sing this matter without law and order.
You are not allowing the leader of a
party. There is a total cryshing of democ-
racy in this House. ....(Interruptions). (At

Chamber).

SHRI TINDIVANAM G. VENKAT-
RAMAN: And so only the bandh was
called. As a preventive measure they
have arrested all the leaders of the Op-
position, irrespective of the party; they
have arrested the party volunteers num-
bering about one lakh. There is no place
at all in the prisons. And that is how it is
going on. Not only that; they are embol-
deped by their Chief Minister who calls
the Prime Minister ... (Interruptions)...

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Kamlaji 1 never
said that 1 won't allow them.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, 1 want to place it on
record that nobody prevented Mr.
Swaminathan from speaking. In fact, we
want to hear why their Government is
behaving im  an undemocratic way.
Madam, all that was said was, let those
who have given their names first be
allowed to spcak. And then he can
speak. Madam, in fact, that is what you
said. In spite of that Mr. Swaminathan
has walked out. 1 just want to place that
on record.

THE VICE-CHAIRMAN (MI1SS
SAROJ KHAPARDE): 1 never said that
I won't allow them. But first I have to
finish the list before me. After that |
would have allowed them to speak but
they are npot in a position to listen 1o
anything. And they are asking me to do
whatever 1 like. This is not the way. You
cannot disobey the Chair.
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would have given them a chance. There
13 no hard and fast rule. They are not
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allowing others to speak. How can 1
allow them? ....(Interrupiions)...

SHRIMATI JAYANTHI NATARA-
JAN: He should have given his name first
why did he mot give his name?

SHRI TINDIVANAM G. VENKAT-
RAMAN: Actually, under the pretext of
preventive arrest, lakhs of people have
been arrested and there is no room in the
cells at all. Not only that we have got a
Chief Minister in Tamil Nadu who says
we have got a Prime Ministier who is an
inert Prime Minister, most demesning
and dsmaging to the country as such.

This is most demeaning and damaging to
the country as such. We have the
SAARC Conference which is geing on
here, The Chief Minister of Tamil Madu
is making a reference in the Tamil Nadu
Assembly by calling the Prime Minister
‘inert’. This is the most painful thing. We
should hang our heads in shame. The
Chief Minister of a State is calling the
Prime Minister ‘inert’ when he is alert.
Therefore, this is a serious situation. She
thinks that she is the supreme power. She
shouid be made to realise. Democracy is
more powerful than all these things. The
people’s power is supreme. This has to be
decided by their  wvote.  iherefors,
Madam, it is high time the Central Gov-
ernment appointed 2 special judge and
the Chief Minister must be called upon to
answer the corruption charges levelled
against her.

SHRI V. NARAYANASAMY (Pon-
dicherry): Madam, ... (Jaierruptions).

DR. BAPU KALDATE (Maharasht-
ra): Madam, you said that you would call
only those persons whose names were in
the list. Therefore, kindly call those
Members whose names are there. If the
names are not there, don't call them.
(Interruptions).
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The other hon. Member, Mr.
Swaminathan, was also requesting for a
long time, but you did not call him.
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Don't call those Members whose names
are not there in the list. Don't create a
wrong precedent. (Interruptions).

SHRIMATI JAYANTHI NATARA-
JAN: Madam, kindly permit me to say a
word. This is an issue concerning my
State.

({nterruptions)

SHRI V. NARAYANASAMY:
Madam, Vice-Chairman, on this issue
which has been raised by Mr. Viduthalai
Viruinbi, I would like to say that a bandh
has been called in Tamil Nadu today,
The call for this bandh has been given by
all the political parties in Tamil Nadu.
Madam, all the political leaders in Tamil
Nadu have been indiscriminately ar-
rested. There is no provocation. The only
Wmng we want is that democracy should
prevail in Tamil MNMadu. There was an
order passed by the Governor. The Gov-
crnor gave sanction for prosecution of the
Chief Minister. The State Government
went to the court. The Chief Minister
went 1o the court. The High Court dis-
misscd her petition. The leaders of all the
political partics wanted her to step down
because of the charges of corruption
levelled against her and in respect of
which the Governor gave the sanction for
prosecution. In that context, this bandh
was called all over the State. Unfortu-
nately, the State Government acted in
such a manner as to take recvenge against
the leaders of the various political par-
ties. They were indiscriminately arrested.
They were detained at various piaces.
The bandh is for the protection of demo-
cratic rights. This is being met with this
sort of undemocratic and autocratic at-
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titude on the part of the Chief Minister

of Tamil Nadu. This is the basic charge

against the Chief Minister.

Apart from this, Madam, when sanc-
tion has been given for her prosecution,
the Chief Minister is still clinging to
power; she is not resigning. This is the
demand of the leaders of all the other
political parties in Tamil MNadu. It is high
time the Central Government intervened
in this matter. The Chief Minister is
making derogatory remarks against the
Prime Minister. 1 would say that there is
no low and order in Tamil Nadu.

SHRI SANGH PRIYA GAUTAM
(Uttar Pradesh): Madam, I am on a point
of order. (Interruptions).

This is a State issue. The Chief Minis-
ter is not here te defend herself. There is
nobody here to defend her case. ([nter-
ruptions) You did not give permission to
Mr. Swaminathan to speak. That is why
he walked out. (/nterruptions).

SHRI V. NARAYANASAMY: This is
the Council of States. We can raise the
issue here. (Interruprions 1 have got the
right to raise the issue here. (Interrup-
tions)

SHRI SANGH PRIYA GAUTAM: Ik
is not correct. This is a State issue.
(lnterruptions).

SHRI V. NARAYANASAMY: This is
a political issue. (Interrupiions).
SHRI SANGH PRIYA GAUTAM:

Madam, you cannot allow this thing.
(Interruptions).

SHRI V. NARAYANASAMY: 1
would request the hon. Home Minister.
He is looking after the law and order
problem. He should get a report from the
State Government and come before the
Houses with a statement. (Interruptions).

THE VICE-CHAIRMAN (MISS
SAROJ KH&APARDE): Mr. Naray-
anasamy, you said that you would like to
associate yourself with it and I gave you
permission. It does not mean that you

can go on speaking.
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SHRI V. NARAYANASAMY: T am
going to conclude, Madam. The Home
Minster should come forward with a
statement on this issue, on this indiscrimi-
nate arrest of political leaders in Tamil
Nadu. Also, the Central Government
should interveme to check the autocratic
attitude of the Chief Minister. (Interrup-
tions).

SHRIMATI JAYANTHI NATARA.
JAN: Madam, I would like to say 8 word
on this. Please permit me.

THE VICE-CHAIRMAN (MIS8
SAROJ KHAPARDE): Just a minute,
please. I have the names of Mr.
Swaminathan and Mr. Swell. They have
been permitied by the Chairman. Mr.
Swaminathan is not here now. Mr. Swell
is therc. I would like to call him. (Inser-
ruptions).

SHRIMATI JAYANTHI! NATARA-
JAN: Madam, kindly permiit me. | belong
to the State of Tamil Nadu. (Interrup-
tions). This is not fair. You gave me
permission, bui I am being stopped.
Madam, 1 want to raise this very impor-
tant issue. A peaceful, democratic bandh
was called by all the Opposition parties in
the State.

SHRI G.G. SWELL (Mecghalaya):
What is going on? I just want to speak
one sentence.

SHRIMATI JAYANTHI NATARA-
JAN: Madam, there is absolutely no
protection whatsoever.

SHRI G.G. SWELL: Two persons can-
not be speaking together.

SHRIMATI JAYANTHI NATARA-
JAN: There is no protection for the
MLAs. There is no protection to women.

SHRI G.G. SWELL.: I cannot be com-
peting with the hon. lady.

SHRIMATI JAYANTH]I NATARA-
JAN: There is no protection to officers.
There is no protection to anybody in the
State who raises the least voice of dis-
sent.
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Yesterday and the day before one lakh
people have been arrvested and the jails
are all overerowded just because they
asked people to protest peacefuly and to
ask the Chicf Minister to resign in view
of the High Court judgement and the
Govermor's  sanction. Al democratic
methods have been replaced by the reign
of tcrror in the State. There is no protec-
tion for anybody who raises a voice of
dissent. All our leaders have been ar-
rested. They are being humiliated. They
are being punished. They have been put
in jails with the most inhuman treatment.

The Home Minister should come for-
ward with a statement on this. He should
tel us what is actually happening,
whether there is a goverament and
whether there is democracy still alive ia
Tamil Nadu,

Thank You

SHRI VAYALAR RAV1 (Kerala):
Madam, a bandh is not a mrew thing to
this country or to the State. 1 will be very
brief.

It is an expression of people’s anger
and rescentment. Tomil Nadu is observiag
a bandh because of alleged eorrupt
practices and the prosecution order
against the Chizf Minister. 1 do rot want
to go into the merits into detsils, but that
is the rcasom. There is consolidated and
eonceried effort of the people to express
resentment. What has happened? The
main concera is about the violation of
human rights in the State where
thousands and thousnnds of people have
becn confined—the latest report is 50,000
people—not to jails because there s no
space in the jails, but to
kalyanamandapams, schools and other
places. Virtwally, the whole State has
beenmmhdma)ad It means that
oppcrssion, repression anrd everything
clhke have been unlsashed by the
Government in power. | do not mention
anybody. I am sorry to say that there
should be some ctiguotte and some kind
of decency in owr approach and in our
utterances. Unfortunately, the legislative
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forum is being misused to abuse the
Prime Minister by name. Such a bad
situation has never happened in this
country so far. People went in for an
agitation. It is a democratic expression.
That is being suppresssed, and democracy
is being buthered in the State of Tamil
Nadu. The people are feeling under the
pressure of administration’s brutality.

Meadam, 1 comclude with a sentence.
The tyranay of the brutal majority and
the arrogance of power are throttling
democracy in Tamil Nadu. It is nccessary
for this Govermment and the people of
this country 10 look into this and to
protect democracy to protect the rights of
the people including the right of the
people to dissent and agitate. It cannot
be suppressed by the Government with
the brutal force of police. The people
should resent and defeat these anti-
democrtatic forces,

SHRI G. SWAMINATHAN (Tamil
Nadu): Madam, I have got only two
points to make, and 1 will finish within
five minutes.

THE VICE-CHAIRMAN (MISs
SAROJ KHAPARDE): Swaminathanji, I
rever told you that I would not give you
permission. Your name was really not
these in the list. Just a few second back 1
got the message. You got the permission
from the Deputy Chairman.

SHRI G. SWAMINATHAN: Yes.

THE VICE-CHAIRMAN (MISK
SARQJ KHAPARDE): So, these is
nothing agzinst you from my side.

SHRI G. SWAMINTHAN: No, no.
Perhaps you were not aware of it because

you said that you were not giving me
permission.

THE VICE-CHAIRMAN (MI1SS
SAROJ KHAPARDE): Why should |
not give you the permission?

SHRI G. SWAMINATHAN: Only two
or three points because I should aiso

speak because democracy means both
sides.
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THE VICE-CHAIRMAN (MISS

SAROJ KHAPARDE): Yes, certainly.

SHRI G. SWAMINATHAN: They say
that democracy is being suppressed.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Now you don’t
waste the time and go to the point,
please.

SHRI G. SWAMINATHAN: So, I am
talking about democracy and democratic
rights. 1 will cover two points. Then you
can decide about it, and the House can
decide about it.

One point that has been raised is
regarding the bandh that has been
organised in Tamil Nadu. Why the bandh
has been organised is that they want the
hon. Chief Minister of Tamil Nadu to
resign. Why they want the hon. Chief
Minister of Tamil Nadu to resign is that
the Governor has given action for
prosccuting her for alleged corruption.
This is the case. The Tamil Nadu Chief
Minister feels that on a mere allegation
she nced not resign. Nothing has been
proved against her so far. No Chief
Minister has resighed on such an
occasion,

Madam, to cite an examples, Mr. J.B.
Patnaik of Orissa has been recently
clected the Chief Minister of Orissa.
Scveral cascs are pending against him.
Still, he has been allowed to take oath as
the Chicf Minister of Orissa. There have
beén complaints against other people
2lso. Mr. Antulay also...Jnterruptions)

Madam, two or threc cases......
THE VICE-CHAIRMAN (MISS

SAROJ KHAPARDE): Now you should
talk about your own State. Okay?

SHRI G. SWAMINATHAN: Madam,
I am giving comparisions. You don't want
me 1o compare these?

Mr. Antulay was prosecuted, but he
was allowed to comtinue as Chief
Minister. Later on, when the verdict
camc, he resigned.
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In Punjab also, Mr. Kairon, during
Nehru's period, continued as Chiet
Minister till the verdict
came....(Interruptions)

Congress MI_As were manhandied.

SHRI G. SWAMINATHAN: Madam,
Shri Narayanasamy told me outside the
House, “1 will beat you. Have you got a
pillow on your back? 1 am going to beat
you because you are a single man here.”
Madam, ! am afraid, he can beat me
because he is young man. However, 1
want to bring a privilege motion ageinst
him.

SHRI V. NARAYANASAMY:
Madam, he is a respected senior leader.
Why should I say like that?

SHRI G. SWAMINATHAN: Many of
the¢ Mcmbers are witness to what he has
said.

Madam, the point is we have a great
respect for the Prime Minister. The hon.
Chicf Minister of Tamil Nadu also has

got a great respect for the Prime
Minister.
SHRI TINDIiVANAM G.

VENKATRAMAN: Madam, it is the
joke of the year.

SHRI G. SWAMINATHAN: Madam,
plcasc allow me. After all, the Prime
Minister is the Prime Minister for the
wholc country. ...(Interruptions) Please
allow me. 1 will read out only one
paragraph.

THE VICE-CHAIRMAN (M1Ss
SARQCJ KHAPARDE): You have
alrcady spoken. I won't allow you to read
out from thc ncwspaper.

SHRI G. SWAMINATHAN: She only
sa;d that the Prime Minister was a person
who normally keenly...(Inrerruptions)

SHRI V. NARAYANASAMY: It is
very unfortunate on your part. You are

defending your bad Chief Minister on the
floor of this House.

SHRI G. SWAMINATHAN: She is
one of the best Chief Ministers who is
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now ruling Tamil Nadus. She is one of the
best Chief Ministers, Tamil MNadu bad

ever seen. ...(Interruptions)
THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr.

Swaminathan, you cannot read out from
a ncwspaper here in  the House.
...(Interruptions)

SHRI G. SWAMINATHAN: Madam,
they are taking away my time, what can )
do? You give me my time.

THE VICE-CHAIRMAN (MI58
S4R0OJ] KHAPARDE): You have
spoken whatever you wanted to speak.

Now you want to read out from a
newspaper!

SHRI G. S WAMINATHAN: We were
under reign of terror during
Karunanidhi’s rule. Karunanidhi was a
terror. He had imprisioned cvery

AJADMK workers. It is very unfortunate
that the Congress people are going slong
with the DMK people. It s very
unfortunate. The point is.. (lritersupriomsg)

3.00 r.m.

SHRI VAYALAR RAVI: Kairon did
not. (Interruptions)

SHRI G. SWAMINATHAM: Madam,
I will read only what the High Court has
said. This matter was raised by our own
hon. Chief Minister thecre in the High
Court of Madras. The High Couri has
said: “Becausc this thing has been raised
in the Court, a stay was not granted
here”. The High Court dismissed the
maintainable writ petition filed by the
Tamil Nadu Chief Minister challenging
the sanction accorded by the Governor.
In that, the Divisional Bench of the High
Court consisiting of Mr. Srinivasan and
Mr. Subramsniam said Kke this: “The
fact that the Governor passed the order
did not mean that it was satisfied that the
charges made against the petitioner by
Dr. Subramaniam Swamy have been
proved.” This is what the Court gaid. The
Coust has alo said in regard to the
cherges made by Dr. Subsramaniam
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Swamy, that the Order did not cast any
stigms...(Interruptions) Please allow me
to speak. ...(Interruptions)

SHRIMATI JAYANTHI NATA-
RAJAN: Here the question is not about
the court order.

SHRI V. NARAYANASAMY: This is
about the arrest of more than one lakh
political leaders, who have given a2 -all
for the bandh. (Interruptions).

SHRI G. SWAMINATHAN: The
bandh itself is for the Chief Minister to
resign. 1 am only saying that no stigma
has been attached by the Court. The
Tamil Nadu High Court is not
satisifed. .. (Interruptions) Please allow
me to speak. When I reply you do not
want to listen to me. And thea you
accuse me. ... (Interruptions) You want

to stop me when you find it is
unpzlatable to you. This is
democracy!(Interruptions) .

SHRIMATI JAYANTHI

WHATARAJAN: Madam, he should speak
on the griget of one lakh persons there.
We sy not concerned about the Tamil
Nadu Dhief Minisiern explanation. He
need oo

SHRI . WA ~THAN: They are
noi allowing me 8 <,

THE WICE-CR atinrdand (MISS
SAROJ KRAPAR o HMow, wind up
within a inute oo o

aive il

SHRI G. $“WAMINATHAN: Madam,
“The Eindu" has also
said...(Interruptions) The fact that the
Governor had passed an Order, the
Order did not imply that the charges
levelled against Jayalalitha by
Dr. Subramaniam Swamy have been
proved. (Interruptions) The point 1 am
trying to make is that it is only ar
allegation and nothing has beea proved.
(Interruptions). Even in the Court
nothing has been proved. So, on this
basis they have no right to organise a
bandh calling for her resignation.
(Inserruptions) She has been elected there
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for five years. (/aterruprions} Now, the
Opposition party, the Congress (1) Party,
in alliance with the DMK Party, has
organised a bandh (Interruptions) Four
years back, the AIADMK with Rajiv §i
had organised & bandh. All of us were
put in the prisons. (futerruptions) I may
tell you, Mr. Narayanasamy, that they
had put all the Congress and the
AIADMK people in prisons. That is one
point. So, nothing has been proved.

THE VICE-CHAIRMAN (M1SS
SAROJ KHAPARDE): You wind up
now. | have to call others also.

SHRI G. SWAMINATHAN: The
bandh has been organised. Now, they say
that the Government is arresting. Who is
to decide whether to arrest those peopie
who want to paralyse the whole State?
They want the bandh to be successful to
prove that the whole State wants
Jayalaitha to resign. My friends to the
DMK and the Congress people are trying
10 paralyse the State. We have to defend
the liberty and democracy of the pcople
of Tamil Nadu and we cannot allow
them...(Interruptions). It is the
prerogative of the State Government to
handle the situation there. Neither the
Central Government, nor the Rajya
Sabha can direct the State Government

to how to handle the situation.
(Interruptions) Why sare you getting
agitated? The point is how to handle the
law and order situation which is in the
hands of the State. ...(laterrupiions)

THE VICE-CHAIRMAN (MISss
SAROJ KHAPARDE): Mr.
Swaminathan, may ! request you to
conclude?

SHRI G. SWAMINATHAN: Kindly
give me two minutes.

THE VICE-CHAIRMARN (MISss
SAROJ KHAPARDE): 1 cannot give
you two minutes. Plcase wind up in a
minute. I have to call others also. You
have 10 understand my position also.

SHRI G. SWAMINATHAN: Neith
the Central Government nor the Re,
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3abha can ask the State Government as
to how to handle a matter. Thasi
beyond the purview of the Central
Government and the Rajya Sabha. 1t is &
matter of the State Government.

Madam, coming to the issue of Prims
Minister, 1 would say that everybody has
got respect for the Prime Minister. They
make it appear as if the hom. Chief
Minister ... (Interruptions)...

SHRI V. NARAYANASAMY.
Congress MLAs were manhandled.

SHRI G. SWAMINATHAN: Madam,
Shri Narayanasamy told me outside the
House, “I will beat you. Have you got o
pillow on your back? I am going to best
you because you are a single man here.”
Madam, 1 am afraid, he can beat me
because he is young man. However, I
want to bring a privilege motion against
him.

SHRI v, NARAYANASAMY:
Madam, he is a respected senior leader.
Why should I say like that?

SHRI G. SWAMINATHAN: Many of
the Members are witness to what he has
said.

Madam, the point is we have a great
respect for the Prime Minister. The hon.
Chief Minister of Tamil Nadu also has

got a great respect for the Prime
Minister.
SHRI TINDIVANAM G.

VENKATRAMAN: Madam, it is the
joke of the year.

SHRI G. SWAMINATHAN: Madam,
please allow me. After all, the Prime
Minister is the Prime Minister for the
whole country. ...(Interruptions) Plecase
allow me. I will read out only onec
paragraph.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): You have
already spoken. 1 won't allow you to read
cut from the newspaper.

SHRiI G. SWAMINATHAN: She only
said that the Pricne Minister was a person
who normally keenly...(Interruptions)
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SHRI V. NARAYANASAMY: It is
very unfortunate on your part. You are
defending your bad Chief Minister on the
floor of this House.

SHRI G. SWAMINATHAN: She i
one of the best Chicf Ministers who is
now ruling Tamil Nadu. She is one of the
best Chief Ministers, Tamil Nadus had

ever secn. ...(Interruptions)
THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr.

Swaminathan, you cannot read out from
a newspaper here in the House.
...{Interruptions)

SHRI G. SWAMINATHAN: Madam,
they are taking away my time, what can I
do? You give me my timc.

THE VICE-CHAIRMAN (MISss
SAROJ KHAPARDE): Yeou have
spoken whatcver you wanted to speak.
Now you want to read out from =a
newspaper!

SHRI G. SWAMINATHAN: We were
undcer rcign of 1error during
Karunanidhi’s rule. Karunanidhi was a
terror. He had imprisioned cvery
AJADMK workers. It is very unfortunate
that the Congress people are going along
with the DMK people. It is very
unfortunate. The point is...(Interruptions)

SHRIMATI JAYANTHI
NATARAJAN: Madam, my respected
collcague has said nice things about the
Prime Miniser but the Chief Minister of
Tamil Nadu will take action againt him.

SHRI G. SWAMINATHAN: Madam,
she had a say. Please allow me 1o say a
few words. When I am quoting from the
newspaper she is afraid of
it...(Interruptions}... They had their
say...Interruprions)...

SHRI V. NARAYANASAMY:
Madam, the same Chief Minister will
take action aginst him for saying nice
things about the Prime Minister. 1 am
very sorry to say this.

SHRI G. SWAMINATHAN: Don’t
attribute motives...(Interruptions)...
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Madum, please give me protection. She
has only said that the Prime Minister was
a person who normally keenly watches
the activities taking place everywhere and
he took necessary steps but in Tamil
Nadu the situation had arisen making the
people wonder whether there was a
Prime Minister at all. This is what she
has said.

SHRI TINDIVANAM G.
VENKATRAMAN: The situation is
worse in Tamil Nadu. Can you deny this?
...{Interruptions). ..

SHRI G. SWAMINATHAN: Madam,
please allow me to read from “The
Hindu” newspaper. The Chicf Minister of
Tamil Nadu has very clearly stated
that.. Interruptions)...

SHRI M.A. BABY (Kerala): Mr.
Swaminathan, will you yield for a
minute?

SHRI G. SWAMINATHAN: Yes.

SHRI M.A. BABY: Madam, first of
all, when we discuss such a sensitive
issuec, we should live up to the dignity of
this House. 1 do not want to make any
obscrvation regaiding the Chief Minister
or the Prime Mi ister or the kind of
obscrvations that ave been made about
them. But a very i aourable colleague of
mine, Shri Y. Nurayanasamy, sometime
ago made an . baegvation that  Shri
Swaminathan was defending a bad Chief
Minister of Tamil Wadu. I think we can
refer to the actions of the Prime Minister
or the Chiz{ Minister as bad but to refer
to a person, whether she is the Chief
Minister or he is the Prime Minister is
not...(Interruptions)...

SHRI V. NARAYANASAMY: You
should have understocod what I have said.
About the activities...(Interruptions). ..

SHRI M.A. BABY: Let me complete.
(Interruptions)

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): He did not say
that. (Interruptions)
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SHRI V. NARAYANASAMY: I said,
as far as the. activities of the Chief
minister...(Interruptions)

SHRI1 M.A. BABY: Mr.
Narayanasamy, please listen. I am subject
to correction.

I have been listening to him very
closely, Madam. He did refer. Now
Narayanasamyji says that he was only
referring to the actioms of the Chief
Minister. But what he said was ‘bad
Chief Minister’. If he has said that, it is
not proper to have such a formulation
going on record.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): 1 do not think
that Mr. Narayanasamy said what you are
saying, any thing Mr. Baby. I did not
hear him saying like that.

SHRI M.A. BABY: I do not want to
say that the Chief Minister is good or
bad.

SHRI V. NARAYANASAMY: 1
referred only to the activities of the Chief
Minister.

THE VICE-CHAIRMAN (MISS
SAROQOJ KHAPARDE): 1 heard it only
like that.

SHRI M.A. BABY: 1 am not saying
that the activities of the Tamil Nadu
Chief Minister are good. I and my party
have our own reservations about that. My
party has its own reservations about the
actions of the Tamil Nadu Chief Minister.
We have very serious criticisms about
what she is doing. But he cannot make
such a reference here. (Inierruptions)

SHRI G. SWAMINATHAN: Madam,
I will read out only this. (Interruptions)
She said, “...but in Tamil Nadu a
situation had arisen making the people
wonder whether there was a Prime
Minister at all. Ms. Jayalalitha said she
did not want to comment about other
States but the people of Tamil Nadu had
their’ own deep seated doubts on this.”
(Interruptions)

THE VICE-CHAIRMAN (MISS
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SAROJ KHAPARDE): I told you not to
read out the whole paper, Mr.
Swaminathan.

SHRI G. SWAMINATHAN: Only one

sentence, Madam. Please allow me.
(Interruptions)
THE VICE-CHAIRMAN (MISS

SAROCJ KHAPARDE): You are not
supposed to read out the whole paper.
This is not allowed. I won’t allow.

SHRI G. SWAMINATHAN: Only one
sentence. Finally...(Interruptions) 1 will
not read out,

SHRI V. NARAYANASAMY: Mr.
Swaminathan should apologise.
...Interruptions)

SHR1 G. SWAMINATHAN: She has
only said tht because the hon. Prime
Minister has not taken any action
regarding Tamil Nadu, people are forced
to wonder whether there is a Prime
Minister at all looking at Tamil Nadu.
(Interruptions). In that case, there is no
necessity for the Tamil Nadu people to
burn the effigies of the Prime Minister.
(Interruptions) This is what she said. In
that context, she used the word ‘inert’.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Please wind up
now.

SHRI G. SWAMINATHAN: The
word ‘insert’ only means ‘inactive’. There
have been accusations about the Prime
Minister by many parties that the Prime
Minister...(Interruptions)

THE VICE-CHAIRMAN (M1SS
SAROJ KHAPARDE): Please sit down,
Mr. Swaminathan.

SHRI G. SWAMINATHAN:
Sometimes he is not taking action. The
word ‘inert’ only means that no action
has been taken by the Prime Minister.
And no offence has been committed by
the Tamil Nadu Chief Minister against
the Prime Minister. (Interruptions) We
have respect for the Prime Minister.
(Interruptions). Both 1 and our hon.
Chief Minister have got respect for the
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Prime Minister. I would request the hon.
Members of the Congress Party not to
unnecesarily create a stir on this matter.
She has all the good
opinion....(Interruptions). Please read
“The Hindu” which is very impartial
newspaper...(Interruptions).

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Please sit down.
(Interruptions). Thank you.

SHRI S. VIDUTHALAI VIRUMBI:
The Chief Minister has accused the very
same ““The Hindu" ...(Interruprions).

SHRIMATI JAYANTHI

NATARAJAN: She misused the forum
of Legislature...(Interruptions).

THE VICE-CHAIRMAN (MISS
SAROCJ KHAPARDE): Mr. Swell.
(Interruptions)

SHRI VAYALAR RAVI (Kerala): I
am on a point of order. (Interruptions).
Association with the sentiments expressed
need not be negative of the whole
subject, even if you allow Mr.
Swaminathan. (Interruptions). But in a
subtle way, he has incorporated a
criticism by the Chief Minister in the
record by quoting the Assembly
procedings. (Interruptions).

SHRI G. SWAMINATHAN: I am
reading out from “The Hindu”. I am not
quoting. (Interrupiions)

SHR1 G.G. SWELL (Meghalaya):
Madam, I would like to say a few things.
One of the very strong protests being
made is that the Chief Minister of Tamil
Nadu was reported to have said that the
Prime Minister was weak, ineffective .
(Interruptions).... It was reported in “The
Hindu”. ... (Interruptions).....

SHRI VAYALAR RAVI: Why do you
try to divert from the issue? (Interrup-
tions)

SHRI V. NARAYANASAMY: Why
are you raking up the same issue?
(Interruptiorns)

DR. BIPLAB DASGUPTA (West Ben-
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gal): Have some panence. L€t hun speakx.
If I want to say something, you should
listen to me. You may or may not like
what I say. (interruptions)

SHRI G.G. SWELL: What I am saying
is that one of the very strong protests
being made and I have heard Mr. Naray-
anasamy saying that again and again is
that the Chief Minister of Tamil Nadu
was reported to have said that the Prims
Minister was weak, ineffective ...(Inter-
ruptions)

SHRI V. NARAYANASAMY: [ did
not say that ([nterruptions)

SHRI G. SWAMINATHAN: If you
say that, you will be dismissed from the
Congress Party. (Interruptions)

SHRI G.G. SWELL: What I am saying
is that the Prime Minister, being the
Prime Minister, has the strength to de-
fend himself and to disprove what the
Chief Minister of Tamil Nadu has said
{Interruptions) He does not require the
assistance of Narayanasamy or Vayalar
Ravi or Jayanthi Natarajan. (Interrup-
tions)

THE VICE CHAIRMAN (MISS
SAROJ KHAPARDE): Dr. Biplab Das-
gupta. (Interruptions)

SHRIMATI JAYANTHI NATARA-
JAN: The issue which we raised was
about the arrest of one lakh people and
not about the Prime Minister. He does
not follow English (Interruptions)

DR. BIPLAB DASGUPTA: 1 would
like to make two points. But my fear is
that the first point would be liked by one
side of the House and the second point
would be liked by the other side of the
House. What 1 am saying is this. Whatev-
er point I make, should be listened to
with attention. No interruptions, please.
(Interruptions) Please allow me to speak.
What is this going on, Madam? You
should stop this running commentary,
(Interruptions)

THE VICE CHAIRMAN (MISS
SAROJ KHAPARDE): You address the
chair.
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DR. BIPLAB DASGUPTA: First of
all, I feel that bandh is a legimate
weapon of protest in the hands of the
Opposition and whercver the Opposition
decides to hold a bandh, they can do so.
It is their lJegitimate right. The govern-
ment can certainly arrest criminals and
the anti-social elements, who can induige
in unlawful activities, transcending the
political barriers. 1 can certainly support
that kind of arrests up to a certain point.
But, obviously, nothing should be done
to ensure that the voice of the-Oppbdsition
is not heard. But, unfortunately, in the
Tamil Nadu incident, thousands and
thousands of people were arrested. 1 do
not know the exact number. It may be
30,000 may be 40,000 or may be one
lakh. It is a big number and the people
who have been arrested, mostly are polit-
ical activists. It is very unfortupate that
such pre-emptive arrests have been made.
I feel this exposes, to a certain extent,
the authoritarian character of the regime.
That I would like to put on record on
behalf of my party.

The second point is, 1 did not like the
way in which the discussion was con-
ducted. It appeared as if the discussion
was being conducted in the Tamil Nadu
Assembly. That should be stopped. If
some Member has a view which is diffe-
rent from others, why don’t you listen to
him? If it happens in this case, then I do
not agree with what Mr. Swaminathan is
saying. He is saying this because he has a
right to say what he wants to say. why
arz there attempts to stifle his voice? If
we do not want the Chief Minister of
Tamil Nadu to stifle the voice of the
- Opposition in tamil Nadu, why should we
stifle the wvoice of one Member here?
They are not allowing him to speak.
(Interruprions) What is this? (Interrup-
tions) No, I am not yiclding. Allow me to
specak. Mr. Narayanasamy, I listened to
you for such a long time. I think it is very
wrong, the way attemps were made to
silence his voice on this. It was very
unfortunate. I noted the point made by
him. What is wrong in saying that the
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Prime Minister is inept? Is it unpar-
liamentary? What is wrong about it? 1
have heard much more harsh expressions
being used about the Prime Minister in
this House ...(Interruptions)... do not
mislead us ...(Interruptions)... what is
wrong in using the expression ‘incpt’?

SHRI V. NARAYANASAMY:
Madam, what is this? In a democracy
there should be fair criticism. I am sorry,
Madam, If there is a fair criticism about
any political leader, that is accepted, but
making a pungent remark is not allowed
in a democracy. It is autocracy or even
dictatorship.

DR. BIPLAB DASGUPTA: Madam,
will he continue like this? this is deomoc-
racy.

SHRI V. NARAYANASAMY: There
should be a fair criticism. You are a
political leader. Another political lcader
is being attacked and remarks arc made
on his character. ...(Interruptions)...

DR. BIPLAB DASGUPTA: You con-
sult any English dictionary. Does ‘inept’
mean anything wrong? It is not a reflec-
tion on the character of the Prime Minis-
ter or anybody else. ...(Interruptions)...
‘inept’ means the handling of the port-
folio is wrong. That is not efficiently run.
There is nothing wrong in it. 1 put it on
record that the way this objection has
been registered by the Congress Members
showed their undue sensitivity. Whenever
anything s said about the Prime Minister,
everybody jumps up? Whenever the
Prime Minister comes to the House, ev-
ery-body comes to the House and
whenever he leaves, everybody leaves.
Why is there such a sensitivity? ...(Inter-
ruptions)... Why 1 am saying this is...

THE  VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Mr. Biplab Das-
Gupta, will you please conclude now?

DR. BIPLAB DASGUPTA: Madam, 1
am concluding, but please stop him from
interrupting.

THE VICE-CHAIRMAN MIss
SAROJ KHAPARDE): You do not ad-
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dress him. You address the Chair.

DR. BIPLAB DASGUPTA: You also
stop him from interrupting. I kstened to
him, but he is preventing me from
speaking.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): You speak.

DR. BIPLAB DASGUPTA: He is not
allowing me to speak, he is interrupting
every moment.

Madam, what I am saying is, if Mr.
Narayanasamy feels that this is the way
he conducts himself in the House, we are
prepared to take up the challenge. We
will not allow him to speak next time in
the House. Does he want this?

Madam, the point is, if an opinion is
expressed, there is nothing wrong in the
expression ‘inept’. Much more harsh ex-
pressions have been used, will be used
and should be used and there is nothing
wrong in it. If they are very sensitive
about it, they have no right to criticise
Ms. Jayalalitha. That is the point 1 am
making. At the same time, going back to
the substantive issue, what has happened
in Tamil Nadu is very, very unfortunate.
I hope that this will not be repeated in
Tamil Nadu or anywhere else in the
country. Thank you.

THE VICE-CHAIRMAN (MISsS
SAROJ KHAPARDE): Mr. Gurudas
Das Gupta...

SHRI V. NARAYANASAMY:.

Madam, from the Congress (I) Party
three persons want to speak but none of
them is called. ...(Interruptions)...

SHRI VAYALAR RAVI: Madam...

SHRI DIPANKAR MUKHERIJEE
(West Bengal): Madam, have these Mem-
bers got a right to interrupt like
this?... (Interruptions)... Have they got a
right to stand up and interrupt others as
and when they like?

THE VICE-CHAIRMAN (Mmi1ss
SAROJ KHAPARDE): Please do not
interrupt... (Interruptions). ..
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DR. BIPLAB DASGUPTA: These in-
terruptions should be stopped. Members’

jumping should not be allowed, ...(Inter-
ruptions)...
SHRI DIPANKAR MUKHERIJEE:

Every time he stands up and interrupts
like this.

SHRI VAYALAR RAYVI: You bechave
properly ...(Interruptions)... Do not give -
us a lecture here ...(Interruptions)...

SHRI JAGESH DESAI: Madam, 45
minutes are wasted in these interruptions.
Please stop them.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): How can I run
the House like this? So many persons are
speaking together. Even I cannot hear
anything. How can I stop them? How can
1 stop You? ...(Interruptions)...

SHRI VAYALAR RAVI: You are
interrupting. We are not interrupting.

SHRI O. RAJAGOPAL: Madam,
please stop them.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): How can I stop
them? How can I stop you? You are
speaking from this side. He is speaking
from that side. What can I do? You must
understand your responsibility in the
House. You must listen to the Chair,

SHR1 - GURUDAS DAS GUPTA
(West Bengal): Madam, we are supposed
to discuss the situation arising out of
mass arrests being made of political activ-
ists in Tamil Nadu on the eve of a’
general strike called by, maybe, most of
the Opposition parties. Under the provi-
sions of the Constitution, a general strike
is an accepted form of protest. If a
Government comes down heavily on the
activists it smacks or authoritarianism and
totally inconsistant with the democratic
principles. Therefore, we put on record
our strongest disapproval of the action of
the Government of Tamil Nadu.

Secondly, what is going on in Tamil
Nadu is unprecedented. Somewhere there
has to be a concern. The question is not
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that somebody has made a comment
about the Prime Minister. That is not the
question. The question is, this Parliament
is the custodian and defender of the
democratic principles and the Constitu-
tion of the country. The way the things
are moving in Tamil Nadu, only indicate
that the democratic system has come to a
halt and the whole system is getting
destroyed. If this is the way the relation-
ship shall devclop between a Governor
and a Chief Minister, if this is the way
that a complaint is being made that
somebody has been beaten up in the
House, if a complaint is being made that
the Governor has ordered the arrest of
some pcrsons, taking everything together,
this speaks of a serious danger of the
total breakdown of the Constitutional
process in Tamil Nadu. This has to be
halted. The point is, the whole system
has broken down in Tamil Nadu and we
cannot be a party to it. As the House of
Elders and as the House of States we
must express our unamiguous concern
about the way things are being led to in
Tamil Nadu. In such a situation the party
that is having a majority in the Legisla-
ture, particularly the leader of the majori-
ty party and Chief Minister, Miss Jay-
alalitha, cannot be absolved of her re-
sponsibilities. She cannot disown her re-
sponsibilities. This situation cannot be
allowed to continue. This is where we
must express our concern and the con-
cern is more so about the system than an
individual.

Thirdly, I must say that we must
evolve, the political parties must evolve,
a code of conduct beyond which we
cannot go. If Madam Jayalalitha is cros-
sing her limits, it is everybody's responsi-
bility to bring Madam Jayalalitha io
sense. She must be brought to sense. This
cannot continue. Sycophancy has a limit.
I am told that people lay prostrate before
her. What is this? Are we going back to
medievalism?

Personally we cannot allow it to thrive
1o be cultivated for personal gains by the
people in high positions. Therefore, 1
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express my concern about it. I denounce
the strike and I hold these people re-
sponsible who are in a majority there. I
plead that immediately the stalemate
must end; otherwise, Indian democracy
has no future. Thank you.

RE: CLOSURE OF AIRSPACE (DELHI
AIRPORT) DUE TO VVIP MOVE-
MENTS

SHRI DINESHBHAI TRIVEDI (Gu-
jarat): Madam, 1 know a lot of time has
becn taken by the earlier issues. I will try
to be as brief and pointing as passible.
We have just discussed about rights,
democracy and the norms of it. Precisely
that is the issue which I am also going to
raise. While talking about the rights,
democracy, etc. 1 would like to know if
the citizens, ordinary citizens, have any
rights, vis-a-vis VVIPs? Madam, during
these last few years, what we have been
talking on the floor of this House and
what the powers that be are doing are
totally at variance with each other. While
we talk of democracy here, we have very
little respect for the democratic rights of
the ordinary citizen. Madam, what 1 am
trying to come to is the closure of air-
ports and the closure of roads at the
slightest movement of VVIPs. I really
don’t know who the VVIPs are. In a
democracy it is the citizen who is a
VViP. Madam, while 1 am raising this
issue, I may not be misunderstood that |
want to undermine the sccurity threat
perception of anybody, least of all, of the
VVIPs. 1 fully appreciate that in this
modern world, there are threats and
threats and threats. But the modern soci-
ety should also respect the right to free
movement of an ordinary citizen while
taking care of the security arrangements
of the VVIPs. Yesterday 1 was on a
flight. We were just about to land at the
Delhi airport. We were just 40 nautical
miles away from Palam airport. Suddenly
the pilot announces— “we are sorry.
There is bound to be a delay of about 20
to 40 minutes before we can land.” After



